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ORDER SHEET
" APPLICATION NO. 192 of 2000 QF19¢

Applicant(s}’ ° °  sri Pranab Kumar Goswami
Respondent(s) . Union of India & Ors.

"Advocaté for Applicant(s) ~Chittaranjan Goswami

A
e Advocate for Respondent(s) B.S.Basumatary, Addl.C.G.S.Ce.

..Notes dﬁ: ithae, Reg.éstry | Date . -Order of the Tribunal

4,7.00 | Present: Hon'ble Mr.S.Biswas,
Administrative Member.
Heard learned counsel Mr.C.Goswami,

~’ o & B i q\phcat‘\@Q W; t :
S forg: and within tbn., ‘ ' learned counsel for the applicant and
%. ; o R\ \QP . Mr.B.S.Basumatary, AddloCoGoSoCo for
Q(fﬁuﬁ' ot vide T the respondents.
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, Application is admitted. Issue
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notice on the respondents. List on
3.8.00 for written statement and further

5 A 1 orders.
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Present

|

i
i
!
¢
|
]
1
i

Member

2 Hon'ble Mr. Justice D;N;
Chowdhury, Vice~-Chairman

Heérd,Nr.C;Goswami,learned counsel
for the applicant.

Four weeks time is granted to ‘the

respondents to file written statement
on the prayer of Mr.B.S, Basumatary,
learned Addl. C.G.S:C. =

Llst on 28,1100 for written state-

-ment and further orders.

Vice=Chairman

. . * ‘
Four weeks time is .granted:to £38

oCo
List on 1.1.2001 for order.

vice-Chairman

Heard Mr,C. Goswami,  learned’

List on 22.1.01 fcr written

sﬁatement and further orders.

i

! Vice=Chairman

|

i The resﬁondents have filed the
written statement. The applicant may

| file rejoinder if any, within 2 weeks.
List -on 27.4.01 for hearinge

‘i\(/(/\JQLMkTL\_‘ ﬁ‘**-*"_‘if

vVice=Chairman

g

¢

- written statement on the prayer of Mr
. A.Deb Roy, learned Sr.C.G.S

counsel for the applicant.”Three weeks
time is: granted to the responcents to
file written statement on the prayer of
Mr,B.G. Pathak, learned Addl. Central
7Govt Standing Counsel for the respon-
-dents. T -

©
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" Notes of the Registry

Date

Order of the Tribunaf

27.4.2001

nkm

“‘:2‘4:5.@71 | S
-[4hen callieiList on 17.7.01 for hearingd

Ay,

bb

1 14.8.01

pg

13,3701 |

On the prayer of Mr Ch. Goswami, | \\
learned counsel for the applicant, the case is
adjourned il 24.5.01 in order to enable him

to file rejoinder, if any.

LU [—

Member Vice-Chair man

Kone appears for the applicant

LM e [

Member ' Vice~Chairman

| Besse. \n RCANRs el MY “30\\«\'\«"3‘3/21

i Qscg
None appears for the applicant to
 press the applications: List again an

 14,8,2001 for hearing.

nmber Vice=Chai rman

None appears for the applicant.
List again on 16.8.2001 for hearing.

\C Kb ‘.
Menmber | 'Wa/n

- 5\




. .
*
O — . .M s . e -
- o
.
% - M
. n.ﬁ m - = - - -
4 ed s . -
u v - T T T e T e -
Cnd
o
@ | Tt moam T T T B i
wie N
- (S
(&)
w |
a | L .
1m ) - - S - o elgid e = - - N
- - ) E ~2
. ) . Ll - D o :
: .. . -
- 0t C ) R -
. N R N . p
¢ . . . .
- ,mw . : . 4 e y . .,
&3 .- - ’ )
a T ‘
K ;
L T °
e [ * —-
, - . N . B £ : :
> - LT N
(- . ' .
. o - _
K% L . . -
[=1)] * ’
e ~ i N ' :
. S . - Y 3 Lt
. R M - k3 » -
“ . |
© . N . - ot
/. . umm n o ! . . .
., . Lo i ct T ’
NN R N . . L
N Lo 2
. " - - " .
“J - ..“ £ - K : h
Al e Tl : - : '
-t - v ¢ )
[ N : » . o ) .
.ama/ P ) # v e :
~ . . ) Cy < i
. .- .
. B
- ¥ .
3 T . N . . + a
- «
. .



AV

A, 19200 - ‘
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[Date

Order of the Tribunal
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16.8.01

1

17.8.01

Lot Waw Stedaimewh

W baew Wed |
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© 12.9.2001
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nkm

1
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Ione appurt for thcw

%o pregs the appJ. tcation,
biﬂt x 17.‘.&001 for hﬁriﬂgo

kngQ$L LL/’\—;—’L'

Vice«Chairman

None appears for the applicant wher

“called upon. The casc is accordingly

dismissecd for lefault.

’

-7—
©
Vice-Chairman

\

The dismissed for default
on 1782001 as the learned counsel for the

case was
applicant did not appear on that day. when
the case was called. Mr C. Goswami, learned

counsel for the applicant appeared thereaf’&ef

“and expressed his inability to be present -at

the time when the matter was taken up. Since
Mr ‘Goswami agreed to argue the matter we
decided to hear the case of the applicant on
merits by setting aside the order dated 17.8.2001.
The case is accordingly taken up for heaﬁng

on merits.,

Heard Mr .C. Goswami, learned counsel
for the applicant and Mr A. Deb Roy, learned
Sr. C.G.S.C. at some length. Mr Deb Roy 'prayed
for sometime to produce the relevant documents.

List the case on 4.10.01 for

N

Vice-Chairman

Prayer allowed.

further hearing.

'<;‘((_§LYK§11,F

Member
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‘ . «0On the prayar of learnéd“eounaél for
“the applicant, the case is adjouréod. List on

26/ 11/01 for haaring,

o o [/\/V

*
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espomdaniy |
| 'é;z W I Mambaer o ~ Vice=Chairman
23aiel ' | D
’ 26.11.2001 ' List this case again on 4.12.01 for
_ [ hearing: :
!' 3 Member % : Vice-Chairmfn
li nkm } ) .
¥ | . _ | .
FLpvya. aloi [
Iéf /.zzaw;! oles . o (9./2;2‘,‘,,;,,,
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! , —,
’ 19.12-2001 Heard smH Mr .A.Deb ROy, learned

1 8r.C.0.8.C for the respcndents. Hearing ’
| concluded. Judgment delivered in opem Cour

| kept in separate sheets. The appliCatior{
- is disposed of in terms of the orders. No

order as to & cost.s‘.
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CENTRAL ADMINISTRATIVE
_ TRIBU
GUWAHATI BENCH NAL

Original Application No. 192A of 2000,

~

Sri Pranab Kumar Goswami

1Versus-

- = =Union_of Indla & Others.

€U emm g
™ om e

~ = = = — ~Mr.A.Deh Roy, _Sr.C.G.s.C.

= -Mr. Chittaranjan_ G‘_czswaml.

e e e e e o L - - Petitioner(S)

Date Of Deci Sion. 01090.9102...2;0}).1‘ .

R L,Aavocate for the
- Petationer(s

s

T e = e e L Respondent ! -)

wn DA

'-"-t—..-nsge_:e,:

,for the

Re;pordeqt"\

THE HON'BLE . MR JUSTICE D.N. CHOWDHURY, VICE CHATRMAN

THE HON*BLE MR K.K.SHARMA,

1.

2a

-

’ 7
Whether Re

) POrter 1 :

Judgment 7 § Of locai papers may be alj

Judgment dej ivered by Hon'ble

-
.

ADMINI STRATIVE MEMBER

To Le » '
To Le referred to the Reporter or not ?

Vice-Chairman.

owed to see the
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No. 192 of 2000,

Date of Order : This the 19th Deéember, 2001.

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

Sri Pranab Kumar Goswami

Son of Late Sarat Chandra Goswami
Village : Balikaria

P.O : Balikaria

District : Nalbari, Assam. . « « applicant.

By Advocate Mr. Chittaranjan Goswami.

- Versus -
1. Union of India
Represented by the Secretary
Deptt. of Post, Govt. of India
New Delhi-1.

2. The Regional Director of Postal Service
Chief Post Master General

Assam Circle, Meghdoot Bhawan
Guwahati-1.

3. Superintendent of Post Offices
Nalbari.

4. Inspector of Complain Post Offices
Nalbari.

5. Sri Khagen Dutta
Son of Sri Ranidhar Dutta

P.O : Balikaria
‘District : Nalbari, Assam. . « . Respondents.

By Mr.A.Deb Roy, Sr.C.G.S.C.

CHOWDHURY J.(V.C.) :

The post of Extra Departmental Branch

Post Master, Balikaria Sub-Office fell vacant since
the permanent EDBPM was put off from duty. To fill up
the post  provisionally the  authority notified

the vacancy “to - the District Employment

Contd.. 2
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Exchange, Nalbari to sponsor the candidates. The

Employment Exchange nominatéd 17 candidates and all
the 17 candidates including the applicant were called
for the selection. The applicant also appeared before
the interview on 7.10.1999 alongwith the documents. In
this application the applicant contended that he
passed‘the HSLC examination securing 66.4% marks and
his marks was higher than the respondent No.5 and as
per the rules he was to be appointed. Instead, the
official respondents in a most arbitrary fashion
appointed. the respondent No.5, who passed the HSLC
examination in II vdivision.‘ The applicant submitted

his representation dated 17.4.2000 before the

respondent No.2 narrating all his grievances. Failing

to get remedy the applicant approached this Tribunal
assailing the 1legality of the action of the
respondents.

2. The respondents submitted its written
statement and stated that the applicant was also
called to submit his original documents for

verification, but he failed to submit original

"documents. The respondents, however, submitted that

the income certificate of the applicant issued by the
Circle Officer, Nalbari Circle was produced which did
not satisfy the authority. In this circumstance, the
also
respondents chose~ the respondent No.5 who /possessed

the necessary qualification and also submitted the

Contd.. 3



original documents and hence his selection was as per
law.

3. On consideration of the materials on record
and also records produced by Mr;A.Deb Roy, learned
Sr.C.G.S.C. for the respondents, it apéears that the

respondents preferred the respondent No.5 only on the

- plea that he possessed the document for achiring of

land of his own name. The respondents in the written
statement did not dispute the fact Annexure-6 i.e. the
certified copy of the Jamabundi in which the applicant
Pranab Kumar Goswami also possessed the 1land of 2
bigha, 1 katha, 7 lecha at Dag No.891/892 in K.P.Patta
No.181 containing the statement to the effect that the
said land was mutated in his name. The respondents in
its written statement did not dispute as to the fact
that the applicant . secured higher marks that the
responden£ No.5. If . the applicant have produced the
land document as.émn£ioned in Annexure-6, there was no
justification for overlooking his case, more so in view
of the fact that ﬁhe applicant was of higher merit that
the respondent No.s.

4. Considering the materials on record, we are
of the view that the matter requires further probe by
evaluation of facts. In these circumstances, the send
back the matter to the Chief Post Master General, Assam
Circle, who shall examine the same through a

responsible officer entrusted by him, on giving

Contd.. 4
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bpportunity to the applicant, the respondent No.5 as
well as respondent - No.3 and thereafter take a
appropriate decision on the matter with utmost
expedition preferably within three months from the date
of receipt of the order. Office is directed to send a
copy of the application and the written statement to
the respondent No.2 i.e. Chief Post Master General,
Assam Circle shall treat this application as a copy of
the representafion and deal with the matter as

indicated above and pass a reasoned order thereon.

Subject to the observations made above, the

application stands disposed of.

There shall, however,b be no order as to

costs.

A

| L—"\

( K.K.SHARMA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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( An application under section--i9 of the Administrative -
Tribunal Act 1985%) ‘ ' '

Sl No.

—— s S e b vt

1be

Original Appl

sri Pranab Kumar Gosvami,

- Versus -~

Py Appl iCa nt‘O

Gnion of India and others,

INDEX

Documents

et 2 VR WA

N 4

Application

Verification

Annexure
Annexure
Annexure
Annexure
Annexure
Annexure

Annexure

Appexure - A—F

. Annexure

- A
...A_}_
- A2
- A3
- A4

...A‘E')
- A6

- B

ication No. / 9,&/2000

e Respondentsﬁ

Pages
1 to 8

9
10

X
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i3
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13
14
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For use in the Office :-

Signature’s
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-i(iAn éppliéétion uhder Section 19 of the

.....

Admlnlstratlve Trlbunal Act )
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®, s

O+Ae- NO's !5751/ -/ 2600 'B

ST PRANAB KUMAR GOSWAMI )
.Sén of Lat¢ Sapét-Chandra Goswami
Village :_Balikaria

Post Office : Balikaria

ﬁistrictA: Nalbari, Assam’

Appiicantia...
- Versus = |
Ys Unlon of Indiab _
. represented by the Secretary,
Deptts of Post, Govtie of India,
. New Delhi:~ 1. |

' 2% .The Regeonal Dérector of Postal

vServiCe; Chief Post Master
General, Assam Circle, Méghdéot

‘Bhawan, Guwahati - 1

3% superintendent of Post Offices,

'Naibari‘r
w‘plwrv\

45 Inspecbor of ‘Post Offices| b%lbarlh

| Contd ‘0"(.‘?_“'
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1%

i

5% Sri Khagen IDutta,
son of Sri Ranidhar Dutta

Village;:uBalikaria

I
N
t
asdi Fromad Kumoot Growiow

" Post Office : Balikaria
District. ¢ Nalbari , Assam

'« Respondents "e's

PARI'ICULARS OF ORDER AGAINST WHICH THLS APPRICATION

IS MAD? 3

e e o e SO

IhiS'application is made against the appointment

 order passed by the Superintendent of Post Officew,

Nalbari, by whlch the Responoent No'« 5 is
appointed as Extra Departmcntal Branch Fost llaster
at Balikaria Post Office under Nalbari district®
‘The Respondent No's 5 joinéd'in his post on‘28/?9
Narch 2000% The copy of the joining letter coulﬁ

'not be obtained by the applicant as such, same

.could not be produced by the applﬁcant.

JDRISDICTIOI\ s

That the appllcant declares that the subgect matter
of the appllcatlon is w1th1n the Jurlsdlctlon of

the 'Hon'! ble Tr¢bunal.

IBEITATION ¢

That the applicant»deélares that since the cause "
of actidon arose bn the last week of larch 2000,

this application is made within the period of

- limitation as has been prescribed Under Section

21 of the Administrative Tribunal Act. 1985%

Contd .0’0 3



| BACTS OF THE CASE 3

-

That the Respondent Nos 3 1nv1ted apollcatlons

i
S
3
&
X
2
2
&
o

through the District Employnent Exchange, Nalbarl

' Lor the. post of EsDeBe P.M. ( Extra Deparcmental

: Branch Pbst Master) of Ballkarla Branch Fbst O‘ff}.cer

The The appllcant could not co]Tect the Gﬁoresa?d

1nv1tatlon letter as such the samé could. not be:

Vannexed,herewaeh% The Hon! Llevrrlsunal may be

v«pléasedito direct the Respondent Ko« 3 to produce

ii)

"iii)

'_to appear on 7 10969 before the Office of the

ehe name of the appllc&nt has been reCOmnended

’for»lnterv1emrv1de letter dated 2146459 and askec

the same before the Ion'ble TrlbunaJ.

That. 1n persuence of the aforesaid invitation letter,

_ﬁaxﬂﬁ con51der1ng the terms and conditions, the - .

alongw1th others by the District Emoloynent Exchange
Nalbarl. o R \ , : e

“hat in VlGW'Of the above the appllcanL was called 3

Hespondent No. 3 along‘w1th the followlng documehts

in orlglnalgl : \‘[ o o .‘. g

Iy Gerﬁif@ceﬁe_showzng age® |

2. Certificate of having passed the HSLC

. :Ekamiﬂaiion alonqw1th Marksheet.

3ﬁﬁicertifi¢e£e shouﬂng that you are a permenent

' resident of the v1llage.

45;1jbgument’sh0wing that YOU are xhkzkz able to
wprq\}ide aceomodation'fbr functioning fhe‘Bfanc h
Post Offices o

5&‘mmmawsﬁmmmgymwammd.uwmm,

6% Documents showing landed property in gour’ name ‘e

7« Any other documents/certlflcetes of sports etc's

Contd. B/4%
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;-iv) The appllcant accordlngly appeared before the
| 1nterv1ew on 7*10 G9 alongw1th all the documents

N from No. 1 to 7 as mentloneo in the call letter -

SHA \P[&%ab Yuwea g}

dafed 2159’99 and coples of the documents wére.:
submitted before the 1nterv1ew Board’
(Copy of the aforesaid letter dated 21459559 |
'_and copies of the aforementlonec documehts as
mentloned 1n the letter dated 2149469 are
apnexed herew1th and marked as ANNEXURES- B
and B1,B2,RB3,RB4,B5, 86 and B7 respectlvely")
evi"Ihat the appllcant came to know that on 28/29F1f
? 2000, Respondent N « 5 was - app01nted as EBPM at
'Ballkarla Post Of;lce by the Respondent No. 3 in
v1olatlon of the ‘terms a’ nd conditions as mentlo-ned
‘1n .the letter inviting appllcatlons. :
at the _applicant begs to state that the
Respondant No's 5 passed the HSLC examination 1n ;}'
ﬂ 2nd lelSlon whereaslthe applicant passed the
HSLC exanlnatlon in 1st division securing 66f4y :
marks. There;ore in v1ew-of the clause 4 of the
letter 1nv1t1ng appllcatnon the appllcani is in
‘uhe,bettgr footlng,than the/Respondent Nos 5 for
~sebection§ ; -
vii) 'That if ievalso pertinent“to'mehtion here thatt"
' 3 ‘one Inébeetor of Nalbari'ﬁbsi foice ﬁith‘the Lat
'fMagdaluof the area made a spot verification in
;egargs to the fulfillment of the conditions Now
,3;4 ana.é-mentiomedgin the letter inviting
' applicatioﬁ; in respect.offghe,abplicant;'

-

-

Contd v B/5
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~viii) That on being aggravéed by the process of
‘.;decision,adopﬁed by the Respondent Noals.in '

'réépept of the appéintment of E«DeB.Foibe of

Srid Jano kwmae Cgaerton,

Balikaria Branch Post Office, the applicant
" narrating all the facfsAgnd grivances ih detail
filed a fepresentation dated 17+4.2000 before
the‘Bespondent No. 2% The aforesaid representatipn

is still pending before the Respondent No™« 2%

( A copy of the aforesaid representation
dated 1742000 is annexed herewith and
marked as &NNEAURE-— B )r

5% GROUNDS FOR RELIEF . B

i) For that the anpllcant is in better footlng for
.selectlon and,app01ntment for the aforesald-
post thanvthe Respondent No. 5 in vieW'of the )

v.terms and conditions of the advertlsement letters
Therefore the appolntment of Respondent Nor 5
1s lmable to be set aside and quashed and the
applicant shall be appointed in the said postw
ii) \For that in the clause &% 4 of the advertlsement
e ietter, clearly'stated‘that selécﬁion.ﬁill”ﬁe'
based on the neri%s and marks secured in the

A@', :HSLC Examlnatlon or- 1us "equivelent examination &

The appllcant secureo lst Division in the HSLC
examination and whereas the Respondent No%s 5
has secureﬁ'2nd DivisionWsrd Therefore, as>per'
clause 4 of the‘advertisemenf; the applicant
(isfenﬁitied for the post and therefore -the .
appointment'of.Respondent Noe 5 is liaﬁle to

be set aside and quashed.



RN

" v1o1at1on of Post ano Teleoraphs Extra .

,
-
.

For that the-action-of'thé Respondenfs'is in

Départmental (Conduct and Service ) Rules 1964

Sri Pyon B yennat Gas wo

and-Method_of Recru;t@ent under section IiI of

'thelﬁulesS’Therefopefthe}appointment' of

Bespondenf Nos 5 in Violation.offﬁhe‘eboveuRules
is llable to be quashedr | ‘
For that. tne 1nterv1ew wgs taken by the then L
superlntendent of the Fbst Offices, Nalbari and

the selecLlon and app01ntment has been rade by

‘_-the new Saperlntenoent without Lollow1ne ‘the due

vi)

/

process of law and w1thout applylng hls middie

;Iherefore the. app01ntment of Responoent Nor 5 13

bad 1n law and hence lL is 11able to be °et aq1d¢e

and - quashe@

'yv\oxde ) .

For that the app01ntment has been arbltrarlly, |

T

and 1n extreneous con31derat10n whlch is in v1olat10n

of the recruﬁtment Rule as well as the terms xmﬁ

of the eavéitisementfhﬂencé the app01ntment of

Respondent Nos 5 is llable to be quashed.

r

For that the actlon of the Respondents in ‘non

‘con31oer1no the clalm of applicant is very much

_llllegal ano unSUStalnable'

vii)

 viii)

For'that the. actlon of the Responoents is :Lllegalr

un-reasonable, unJust ano whimsical and in

‘Vlolatlon of . serv1ce Jurlspn:udencer
For'that the actlon of the Respondents is not
'maintainable at any rate and is iieb;e ﬁo be sét

aside and quashedi.

Contd %7



- That the appllcant declares that he has already

made one representation before the Respondents and

P

f
q
{
-
s FaneB kimadx t%opwww

ETAIL & REMADIES AVAILABLE 3

"has taken_a}l the remadies available to him but
- . 1 - 3 - ~
failed to get justice and hence there is no other

alternative efficacious remedyIOpen to him other

. thaen to apptoach this Hon'ble Tribunal.

MATTER NOT PREVICUSLY FILED AND/OR PENDING BEFORE
ANY COURT ¢ -

That ﬁhe applicant further deciarés that he has
neither previously filed any application, writ
petition or suit regarding the matter before any .

court, authority or any other bench of this Hon'ble

" Tribunal nor any such application, writ petition

or suit is pending before any of thems.

RELIEF SOUGHT FOR @
Under tﬁe facts and circumstances stated above the

applicant prays for the follewing relief :-

'(i) To direct the Respondents to cancell the

appoiﬁtment of Respondent Now 5 in the post
of Extra Departmental Brach Post Master at
_ Ballkarla branch post off ice’s
(ii) To- dlrect the respondents to appoint thd
| applicant as E«DeB.Peile at Balikaria Post
Office.

(iii) Cost of litigation.

(iv) And any other relief/reliefs as the Hon'ble

Tribunal deem fit and proper's

Contd %W’ 8

—
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'on . INTERIM RELIEF IR &Y :

Hon'ble Tribunal may be pleased to stay the

- appointment of '-Respondent‘ Nos 5.

10" PARTICULARS OF TNDIAN POSTAL ORDER :

1) TeBOeNow = OG 437251
-ii) Date of Issue . = t, 7. 5- 207070

iii) . Payable at = Cewweods

11 LIST OF ENCLOSERS e

" As stated in the Index®

j%ﬂaghgkg kumwan  Gpos
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VERIFIICATION

I, Sri Pranab Kumar Gbswami, son of Late Sarat

Chandra Goswami, aged about 2.6 years, resident of
village Balikaria, under Nalbari Police Station, in the

district of Nalbari do hereby verifly that the contents

of the paragraphs 1 to 11 of the application are true
to my personal knowledge ahd belief and tha t I have

not suppressed any materials facts of the case.

And L sign this verification on

this 119 day of June, 2000 at Guwahati.

Place

as

GowwodnoAR

Date

19 -6 -207T

>

Ste: \PﬁSO\"f\G\L Kumate Qd»&wam\,.
Signature of applicant.
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DEPARTMENT OF POSTS : INDIA o
Office of the Superintendent.of Post Offices :: Nalbari-Barpeta Division
NALBARI-781335
No. 7?7/ — /EDA Dated at Nalbari the 21-09-99 3 }\ ) IJ)
: S

To

Sub: Recruitment for the post of EDBPM ,.../50.....00 . b /g"D
VI8 i ieogeeseeeen e Dist...” W‘@/&a

. ‘ ----------------------------------------
/ 9%"-/4)&9 : A zi//%:
You are hereby requested to report to this office on .......vwp........... oy ooy
the.. Y 1100 AM. along with the following decufalis it 7
original.

. Certificate showing your age.
2. Certificite of having passed the HSLC Examination along with
Marks Sheet. '
Certificate showing that you arc a permanent resident of your
village. ' .
4. Document showing that you are able to provide accommodation

for functioning the Branch Post Office.

5. Document showing your annual income.
6. Document showing landed property in your name.
7. Any other documents/certificates of sports etc. if you have.

o

2. Failure to attend this office on the stipulated date without valid reason may
invalidated your candidature for the post which will be at your own risk. No TA/DA etc.

- will be granted for this purpose. ‘ W
< (G%ZHA) )

| ) VS Superintendent of Post Offices
~ W
C)JJI N Y
o

o .

19
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ANNESGIE — A
: Office of the | 0’)

Bahkarla Basudev Bldyapeeth ( H. E

.P. O.—BALIKARIA, Via~GOPALBAZAR
Dist- NALBARI Pin-— 781335

Sl No— 46 Date . 11: 7= 70

RBRJc-1E/70

Certified that Sri... /?\ea/f/'-“b KV G;OSC‘JW‘
sonjdaughter -of Sz L% | Saread Choamolea Gosaaun.

an mhabztant of ... /3)0‘/0 kWﬁ e e In -the district of Nalbari passed

as J?Qﬂ’m. e candzdaze from this school and was placed in the... 181; ..
Division under Roll' X "? 9'?‘ ..No.. L’

His/Her date of birth is.. / /0 ;7[/
Hc/She bcars good motal character and coud uct.

ccess in {ife.

/ S ; ”* | -,
‘xr
/ ; ;/> \[’\\

S SRISE ERRE

i‘i f' Erd 193 % RN
A
5

~

) Dat'id&Bnlx@{’i‘a’ Headmaster,
BalikasiaeBagfyly “@@ygpeeth{ H.E.)
Bahkarw Basudes ©. . S |

-

. v 2T RS
B s
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Board of -Secondary Education, Assam

ANNEXURE

L ]
. 2
Form Ne, 37 Education am e
E tion, Ass GUWAHATI‘( .
. Date 1990
- No 303424 MARKS SHEET
‘ 424 Al I
This is to cerlify that __,?‘5;“%{1 ................................................................................ Roll X 062 9 Z No. . L T of ’Y\d‘/
______________ '(\)~H _Schoc' has secured marks as detailed below, in the High Schoof Leaving Cerltificate Examination, 1990.
— R -Grand Addl —II
CORE SUBJECTS Etective Addi.—! Total Nol to be added 2
. = 3
, - JLanguages in} Second Langus Y 2 ‘ °29
First Language I st guage o] with practicat R ool with practical 2 With Practical 2%5”
- Language § ENGLISH 88Jusgl 88| 88 . . 88 £ ° 88 .g,\J’,
- =T - - . e B S =3 " - DN \
. N | . : = - < = ° A | R
8 2t 8|  sglrorajgz|{gsl 2l R pTorAL], < s - 1gs} s y\»@_/ 83 3= ly B 883 ‘,’,::-..C.
. R P s B, ES BRERR <133 12 585
. & |& [s88 .18 ps2lE 28 | S = 35|88 1z o 253 2
Zo 1< N | ’ P s . 3 R selge W g - 5986 2
Bole geSols of 92 |9 of Bglagl o2 |Tof _,_'4’-"55;’3#,:0:2%’# 3 2l 228228 ¢ 218058 % 228 8 212e] §
(o 0| s t— - - ~ e © P O o - X [ =L af = I S = v oz = e b g B =Y == = © P R .
Efloctonflo B £F 185 | fEiSc)on| sE ByEsA a5 | 8| E)vEelerd v 1P| Elum|siRlzsfE i | 2o
= < e = - — . = — rei i = - P
AR A L R P R R e e BT AR AR LR RS R R R 1 ) g | 8| 2E  uicion|0meat
ce lusdac2lnee] 2 el 2fjed | wd ) da {Oga biclacal o} £ a | 2alfdal} =a} + S| Ralastrec) o] &) F & | ©a|Division] mental
1 : . K : | o in
T . § : :
L\ |25 ol — 124 <+ M'{/A T |6l ¢h -!(9 60 440 5] 259/ L /
arks entered Marks co r Work Experience Grade denotes: - Pass marks Pass marks
M mpared A—Excellent. HOME SCIENCE: AGRICULTURE: _
h B-—Good. Theoretical— 70 21 Theoretical— 60 18
Dat C—Fair. Practical, 30 9 Practical— aa 12
D-—Average. . CRAFTS & Adv. Sc ‘DANCE, MUSIC & FINE ARTS :
E—Poor (needs improvement) Theoretical — 50 15 Theoretical — 30 9
Practical — 50 15 Practical— 70 21

*Full marks of the Additionai to be added to the total

CL\:C/QM L 4

S ey,

(<
/9 -

2 ey

marks secured out of

750 to get correct P, C.of marks secured out of 850.

Controller of Examinations ilc

Lo



GOVT. OF A3 :AM
 OFFIC3 OF THY DEPUTY COMMISuIOl\U R:NALBARI.
(ADMINIJL‘RATION BRANCH)

NO. NO. NA: -7/93/55’;‘

ThlS is

k)? . g@/:‘wm1

-

bt...?/'fi/?}...
to certify that Srl/&-rtl PW4

son/ Demgrte r/Vife of MQWJ’CA '

«.+i5 a pormanent residence of Vill:~

'

ay/‘mq eseo sUnder P.Ss:-‘-.../}[.a:’.‘/ém........o-o.-.

- e 9 ...‘..."QQ"QO
s

MouZa.-- Qoo'---c.?’ -.o--.'--o- ‘Of Nalbari Dist.

This certificate is applicsable only for the

/\ -

purpose of cdmission for...({.'l. ...".'- ,f?’.é."-‘....-."."......-..

wot be valied for any other purpose.

Deputy Lommiseioner;

%&p\lw ¢ ﬂmﬂssiuw

% Nalbari

o

Lol Yot
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ANNEXURE - A ¢

_( ENGLISH TRANSLATED COPY )

CERTIFICATE

< 4

Certified that gri Pranab Kumar Goswaml a
"-‘pérmeﬁentvresideht of village Balikaria, in the

district of Nélbari; is abde to provide necessary

.'aCCOmﬁOdétiOﬁ for functioning Eosé Office at

Balikaria®
' \
M v Sd/- Sri BIPIN BARMAN
v’}/ Y A | . 1509569
‘ }:' _ @y* 2 : _ Gaon Burah, Balikaria®
| 5 6 E |
\




4

APNTXLRE — A 5

". | GOVERNMENT OF ASSAM
«& “‘"@FFHCE OF THE CIRCLE OFFICER

'.,_ -

g NALBARI CIRCLE SL. No. 1408
;;g’(ﬁ ) %Dated Nalbari the-H._ .. .4 _— 199 &

’s

Ya H
NPy A8 TO WHOM IT MAY CONCERN

1o
&
o
1o
1o
&
o
bl
S
1
S
>
S
| S

Certified that total awanwal income grom all  councee of Snil 2
SW,.,,égﬂavxqb...uk%mw..,ﬁo;mwx ............ g
%

S aoz/@cy(gétm/?ﬂ%é/ﬂfﬂéand/%%ec/ Gauapllian| Zather of Sl Smtc/ §
coo2aRa L e s, Wl L K
Late sOU.'\d\T %5 P, ae mécz&mmf of g
23

ol

o

5

O

o

&

B

o

1

o

o

S

&

od

willage. (5. oo Iosss o, .. Moadabgade. ... -
WWWW%MW?¢25/°G“/ (;J'% a8

(Repece Turenty. e Blsssolbonty as pon vepont of he L7, ﬂ\sxz

Place- Nalbari u’én' c'f ez"@'}ff‘cjf,'- ;
Date.--[,};. I - a4 | Nal}gnm




( ENGLISH TRANSLATED COPY )

ANNEXURE - )

6

287999 . - 28.96999 2839999 | 286999 2849799

__f:Certified copy Qf_the'Jamabundi of KeFs Patta No. 181

of villagé‘- Balikaria, Mouza - Batahgila®

Patta NoW  Name of Pattadar Dag No.

Area of Dag Class of Revenué¢/

0ld New Fathert's Name land Loc Tax .
h T ERTLTTTTTTTTTTTR TP
- 181 1e8ri Durga Priya « = 891 1. - 6 1708

 Goswami
§/0 lukunda Goswami
2% Sri Kumud.Chandra , ‘
- Sarmah : 892 l1 1 1 161l
s/o Madan_Ch's Sarmah 3
38'Sri‘Préhab KrisGosmmmi 1766 2 1 16 - 3W14
Total = = 4.3 3 5%33
| 23415
o OPINION
(KA) In pursuence of the order dated 1412+87 passed by the

Sub-EEputy Collector on Chitha, the name of Sri Kumud Ch% Sarma,

son of Late iadan Ch’s Sarma is mutuated with Sri Durgapriya in

'thé'area 6f 2 K 2 Lecha at Dag No. 1766 by virtue of pufchasingu

(KHA) _‘f In pursuance 6f the order dated 2+8.81 passed by the

Sub-Deputy Collector on Chitha, the name of Sri Pranab Kumar

Goswami; son of Late Sarat Ch. Goswami is mutuated in place of

PR

sri Durgapriya by virtue of purchasing in the area of 2 bigha,

1 katha, 7-lecha at Dag No. 891/892 of this patta’

——

&}»Q

S copy by = &ri Pranati Ditta,

Y | 2849799

| o

Sd/~
31465.908
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ANNEXURE - 13 .
{ ENGLISH TRANSLATED COPY )
The Chief Post Baster General, Assam : o
o N ... DbY 174442000

_ Sub:- Appllcatlon for 1nvestlgatlon of entlre
"~ process of appointment for non appointing
- the -E«D«B.FeMe at Balikaria Branch under
' BarpetaLNalbéri Division, on the basis of
merit and cancellation of the sametv ‘

sir,

Nost respectfully beg to submit that I -ama re31dert ;
of village Ballkarla in the dlstrlct :of Nalbaris In 1990

I-passed the HeSeLoCe examlnatlon securing Q@;ﬁ;ﬁ with letter

hapks in Mathematic@? Thereaf ter I passed HSSLC examlnatlon

securing 57'8“ and after‘pa551ng.B-ScA Ianm still unemployed'

4 Ih'tﬁé'month of September 1999, in view of_the

;invitation;cf application by the'Employment Exchange, Naibgri

for a vacant post of EDBPl at Balikaria, I applied for the
post | V
Fursuent to the letter No- A/B-l-EDA, dated Nalbar1

! )
the 2149799 issued by Sri G.G. Singha, in the capacltv of

m

\Superlntendent Nalbarl-Barpeta E&slslon, I appeared in the .

interview. But due to sudent transfer of Sri Sangha, the
precess of app01ntmenu was Qw;ﬁfup.
I mcst cordially submit before you that x&gxmax in

the merlt llst I was Xkﬁ at the top amongst the candldates&

' But another person was app01nted 1n violation of all the

norms‘of recruitement’s
Merit being dishonoured in. the process, I become

disheértenedvénd'reqﬁest your kind intervention in the matter

- and by an impartial investigation, the appointment be cancelled”

'8d/- Sri Pranab Kr Goswam i
s/o Lt Sarat Ch. Goswami
VillW&PO : Balikaria

Dist: Nalbari, Assam
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IN THE CENTRAL ADMINISTRATIVE TRIBUKAL 2@ N
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. GUWAHATI BENCH :22 GUWAHATI . Jf

Oehe NO. 192/2000. %@%

5’
v—%

SHRI PRANAB KR. GOSWAMI
#/VS -

UNION OF INDIA AND OTHERS.

WRITTEN STATEMENTS FOR AND ON BEHALF OF

RESPONDENTS WO+ 1, 2, % & 4.

I, Shri Ne DAS, Superintendent of Post Offices,
Nalbari Barpeta Division, Nalbari, do hereb§ solemly

affirm and state as folloys $-

1. That I am the Superintendent of Post Offices,
Nalbari Barpeta Division, Nalbari and I have been impleaded
party respondents No.3 in the instant O.A. I have received
the copy of the aforesaid O.A. gone through same and under-
stood the contents their of, as such I am competent to
verify and file this written statement for my own behalf

as well as for and on behalf of respondents No. 1, 2, 3 & 4.

2 That this answering réspondents does not admit

any facts, at allegation statements and everments made in
the O.A. save and except those have been specifically admi-
tted here under in this written statement. Fuirther this

statement which are not borne on records have been cate-



categorically denied.

3 That before the traversing the parawise reply
to bke 0.A. this answering respondents beg to state a

brief background of the appointment of apprlicant.

That the post of EDBPM, Balikaria BO' has falledy
vacant on the occasion of placing the permanent BEM under
put off duty for the cause of misappropriation of Govt.
money and the criminal case as well as disciplinary case

is pending for disposal.

An arrangement for continuance of the functioning
of the office, 'the charge of BPM was temporarily entrusted
1;0 the EDDA, Kazipara & with the award of combined duty
allowance. But for the eXigencies of‘ services, vwhen it vas
considered that a provisional appointment of the BEM is to
be made an advertisement was made to the District Bmployment
Exc'hange, Nalbari on 19-08-99 foxr/ spon soring 5 candidates

with conditions as prescribed on the notification .

Accordingly, the District Bmployment Exchange,
Nalbari had submitted at random nomination of 17 candidates
with or without ali documents against the wanted 5 candidates
only. However in the said list the position of the applicant
was not within the serial of the 5 candidates. Any wvay all
the 17 candidates have been called for to produce their
original documents for verification which have been done on

on 07-10-99,



W

W

..3-
On perusal 6f the records and documents, depart-
‘mental rules and Procedures, the selection of the candida’ces_ _
as BEM was' Imade on merit of the matriculate candidates and

vho fulfilled the conditions and selected accordingly .

4. That as regards the contents of paragraph 1 of
the O«A. thismé ansvering respond;ants respectmlly. s;ca:besl |
that the responden‘*f. Np. 5 has been appointed as Bxtra

. Departmental Branch Post master, Balikaria EDBO in account
with Kazipara 0 provisionally subject to the merit and
conditions of the disciplinary case Pending against the
permanent incumbent, Shri Dinesh Dutta, who is now on put
off duty, as per Rules and Regulation of the department in
the exigencies of the servicese. Hé' has joined and is working

with satisfactione.

5. That as regards the contents of para 2 & 3 of the

Osi. this answering Respondent does not make any comments.

|

- That as regards the contents of paragraph 4(i)

of the O -A. this answering Respondent respectfally states
that the post of EDBPM Balikaria under Kazipara SO has fallen
vacant, on the occasion of the permenent EDBPM, being placed
under put off dutye. The EDDA Kazipara was also temporarily .
ordered to act as BPM Balikaria for some time. But for the
exigencies of the services, it was further decided to appoint
the BPM, provisionally under the provisions of the Rulese.
Accordingly a notification was given on the vacancy to the

District Bmployment Exchange, Nalbari, to sponsor at least



-h -
5(five ) candidates M1filling the condition as notified.
However, thé said‘Employmenf‘EXQhange has nominated 17 |
candidates at randdm, with or without document. However
éll the 17 candidates have been called for to produce.the
original documents, which have been verified. The selected
candidate has 5een appointed as BPM Balikaria pProvisionally
subject to the let off, on the settlement of the disciplinary

€ case on merit or otherwise decided. The appointment letter

is enclosed.

7. That as regards the contents of paragraph 4(ii)

of the OwA. this answering Respondent respectfully states
that the District Bmployment Bxchange, Nalbari had submitteq
at random nomination of 17 candidates with or without docu-

ments includilg +the applicant without documents in full.

8. That as regards the contents of paragraph 4(iii§
of the Oe.A. this answering Respondent respectfully states
that fhe all the candidates have been called for to produce
their original documents and those have been checked and

verified at this office on 07-10-99,

9. That as regards the contents of paragraph 4(iv) |

0 the 0.4+ this answering Respondent respectfully states
that the said applicant of O.A« No. 192/2000 yas called to
submit and also to produce the original documents on 07-10-99
for examination and record. But he failed to submit ;gg_;ital

document for acquiring of land in his own name, even though he

has submitted a document in Amnnexure A=6 to this Oe.Ae 192/2000.

— N



Therefore, the information of the sald document appears

to be a mutation of facts.

10. | That as regards the contents of paragraph 4(v)

of the O.A. thm answering Respondmt respectfully states

that on perusal of records, documents, merit list of candi-
dates having quallﬁcation of Matriculation and other equal
examination, the candidate and respondent No. 5 with quali- |
fication of passed HSLC examination submitting all the docu-
ments has been considered and selected ad EDBPM, Balikaria BO _
provisionally subject to the letting off, on the merit of
settlement of the éisciplinary case pending against thé.
permanent EDBEM or otherwise decided. The applicé.nt of Oedoe
No. 192/2000 tﬁouéh secured I "Division in HSLC and has had |
merit of high marks, has had also higher qualification being
passed BoSce as admitted in his representation dated 17 .04 .2000
address to the Chiei‘ PMG, Assam Circle, Guwahati ( A copy
enclosed ). Since the applicant was holding higher quali-
fication and féiled to Submit the required documents and on
#he ¥ other hand, there was eligible candidates of Matricula-
iion from where a candidate, being right best was selected

and appointed. He 1; working nicely and his works are being
examined to maintain his suitability. There was, therefore,
no violation of the terms and conditions as mentioned in the
letter inviting the applications keeping in view the details

of the condition' against para I.

That the conditions have been carried from the

departmental Recruitment Rules of Bxtra Department Agents,
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where there is specific mention and guide line that the
Qualification of the candidate of EDBPM should be Matri-
culation or equivalent examination passed only. Therefore,
the conszLderation is being primarily given to the candldates
w1th Matnculatlon or equivalent examination prov1ded wlth
submlssxon of all the reduire documents. Failure of such
conditlons by such candidates, will forfeit their e{ cla:un
and the next consideration is M shifted to those candidates
:of higher qualification, on the basgis of the merit m tl'}e .‘
Matriculation or eduivalent examina‘tion only, provided‘ ﬁzrﬁﬁer
i;hat all the doetiments have been. submitted by any of such Y

candldates of higher qualification who may be selected on

certam ca sese

11, - That as:regards the contents of paragraph 4 (vi)

AL

of the O.4e this answering Respondent respectfully states ~
that the applicant may be securing Ist Division with higher
marks than the Respondent no .5 having passed HSLC examina-
tion in 2nd Divigion securing little less marks has hed
Otherwise eligibility on merit among the candidates of"

¥ Matriculation or equivalent examination and with sub-
mission of all required documents in suprort of his -candidate-
re o Thus the Respondent No. 5 was choiced right for the
seleetion on merit a.nd the candidature of the applicant of

Qehe No. 192/2000 had no scope for consideration «
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12 That as regards the contents of paragrarh 4(¥ii)
of the O-A. this answering Respondent respectfully states
that it appears that the Public Relation Inspector (Postal)
of'NaIba;i Post Office was never deputed to meet fhe Iat -
Mandal for verification of the documents beyond whét have

been done on 07.10.99 at this office.

13, That as regards the contents of paragraph 4(viii )
of the O«A. this answering Respondent respectively states -
that a copy of the representation dated 17«04 .2000 address

to the Chief PMG, Guwahati of the épplicant of OA No. 192/2000
had been forwarded to this office and a detailed report had
also been submitted to the said higher office on 04.05,2000
followed by another letter dated 09.06.2000 from this office
to that higher office. The case ig being examined at right:
angles and a reply may be had by the applicant at any moment

with contents of expression to his satisfactione.

14. That as regards the contents of paragraph 5(i)

of the 0.4+ this answering Respondent respectivelly states -
that there was no ground of the applicant to be considered
for selection and appointment for the aforesaid post to |
which the Respondent No.5 in view of his rightful eligibility
and merit was appointed as right best candidate within the

rules and regulation of the department .

15. That as regards the contents of paragravh 5(ii)
of the OC.A. this answering Respondent respectfvelly states
that the condition of clause 4 6f the advertisement letter

dated 14.8.99 stands mutatis mutandis, with the details as



g;:;f
K

04
-8 -

explained under para 4(iX(vi) above.

16 . That as regards the contents of paragraph 5(iii)
of the O.A. this énswering Respondent respectfully states |
that there was no violation of Method of Recruitment under
section IV of the Rules of P & T EDA ( conduct & service )

Rules, 1964, to the-extent of this approintment is concemmed.

17.. That as regards the contents of paragraph 5(iv)

of the OoA thls answerlng Pespondent respectfully states
that the process was on the pvapers and documents examined N
and verified earllev and the selection was only made by going'
through the papers, documents and conditions, provisions of
Buleé aﬁd Begulafions, Roster position etc. ang theréfore,‘
there was no vioiat%on on following éue process of law and
applying his miné. Thé selection'wés therefore, made’to thé
right best candidate, who is working nicely, being~examinedw;

with the condition of services.

18.- That as regards the contents of paragraph 5(v)

of the O.A. this answering respondent respectfully states
that there was no mention to the cause of arbitration and
extraneous conditions and so, this statement of ground is

illusory.

19. That as regards the contents of paragraph 5(vi)
of the O.A. thisg answerihg respondent réspectfully states
that the statement is illusory, keeping the consideration

on the above facts and information e
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20. That as regards the contents of paragraph 5(vii)
of the Oe.A« this ansvering respondent respectfully states
that these are the omaments on the allegation of facfs

but in fect these are totally illusory.

21. | That as regards the contents of paragraph 5(viii)
of the O.A. this answering respondent respectfully states

that it does not make any comments,being illusory.

22, That as regards the contents of paragraph 6
of the O.A. thi° answering respondent respectfully states
that while the case is still under investigation of the
department, it cen not be éaid that he has exhausted all
Lthe remedies and has failed to get justice if fhefe(is

-

lacking any.
2% That as regards the contents of paragraphs 7, 8,.

9y, 10 & 11 of the O+« this ansyering respondent does not

make any commentse

Verification Ppoeeccee
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Bz ST e e e S Gme R e GE e e

I, No Das, Superintendent of Post Offices,

Nalbari Barpeta Division, Nalbari, being authorised

do kereby solemniy declare that the statements made
in this wriiten statement reply is true to my knowledge,

information and believe.

And I sign this verification on this Q8w day
0f Navemb ac, 2000,

. .
Uw-q,\,ﬂ,@"‘ M '
Declarant
Supctintendens f Pagt Offices
Nalbari, Barperg Civision ’
Nalbarit781335



